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HIGH COURT OF CHHATTISGARH,

BILASPUR

Updated Status Report of pending MPs/MLAs cases for the Month of March, 2026

I_'_Narﬁe of | Name of the Court |
. District |

Case No.

-lP_arty Name i

| 1 |'Ba1"0dabazar

Criminal E:ase
No.2818/2024
and 39/2025

| 3¢ ADJ
'Balodabazar

State Vs Kishore Navfé;éé &-_Ors.i
(Devendra Yadav (MLA) |

Section 153(A), 505(1). 153(1)(B), 505(1)

éections

(C), 109,120(B),147, 148, 186, 353,332
333,307, 435, 436, 341, 427 IPC &3, 4
PDPP Act, |

_the concern Court

Fixed for 17.04.2026

Criminal case

- ‘ CJM, Balodabazar
| No.1354/2024

State Vs Pramod Sharma + 11 Others
(Former MLA) '

Section 186,353,294, 427,332, 34 IPC

Fixed for 12.05.2026

| _ -~ o e So—
2 "Janjgir— E'CJ,M. Criminal case |State of C.G. Vs. Vedprakash Sahu & + Section 147, 294,452,323, U/s 149,427 |IPC | aif¥diom wmew &g
'Champa |Janjgir No.116/2025 |7 others, accused Baleshwar Sahu AT st A -
| ICJ.M, Criminal case |State of C.G. Vs. Gautam Rathore & Section 420,647, 468,471, 34 IPC SIS el &g
| |Janjgir No.34/2026 |anr, . accused Baleshwar Sahu . o -
147, 148, 149, 109, 353, 332, 153(A), 186, [For the evidence

3 |Kébirdham 'CJM, Kawardha
(Kawardha) |

| Criminal Case
| No. 135/2022

State of C.G. Vs. Ashok Kumar Sahu &
Ors.

1188, 295, 427, 120(B), 144, 152, 440, 452, |

|Property Act

455, 295(K) IPC & 3 Prevention of Damage

22/04/2026

Statﬁé_heport received frorﬁ_‘!

date

ICJM, Kawardha 1592/2025 (Old

State of C.G. Vs. Vijay Sharma & Ors.

Uls 147, 186, 353, 447 IPC & 3 Prevention

Disposed on 28/03/2026

|
L | Noasanont _|of Damage Property Act e .
\ 4 ‘Raipur 11. 1* District & A.C.B.Special State Vs. Arunpati Tripathi & Others| 420,467,, 468, 471, 120 B IPC and U/S 7 |Fixed for 04.05/2026
| . ;IAdditionat Session  |Case |(Sitting MLA Kawasi Lakma) & 12 Prevention of corruption Act 1988,
L Judge Raipur No.01/2024 | amendment Act 2018 __
1 2. Special Judge ED 03/2023 ED Vs, | 3, 4 Prevention of Money Laundering Act, |Fixed for 25.04.2026
{ (Prevention of Money !1. Devendra Singh Yadav 2002
| loundering Act ) | 2. Chandradev Prasad Roi
Raipur !
| | - e N . s ]
3. Special Judge - ED 05/2024 ‘ED Vs Kawashi Lakhma 3, 4 Prevention of Money Laundering Act, |Fixed for 02.04.2026

|( Prevention of Money |

loundering Act )
Raipur

2002




. . - 4. Chief Judicial Crirunal Case State of Chhattisgarh Vs.Sanjeev 147, 188, 353,332, 186(149) IPC Fixed for 06/04/2026

| Magistrate, ' No.22283/ Shukla & Devendra Yadav ; '

L Raipur(C.G.) 2013 ;

o | | |

| | | i i . ] i

| /5. Chief Judicial | Criminal Case 'State of Chhattisgarh Vs. Deman| 147, 341 IPC Fixed for 10.04.2026

| ‘Magistrate Raipur No. 4819/2018 Prasad and other Smt. Udheswari '

I | ____+(C.G.) B _ - Paikra | - , _ S Bl

! _'— 6. Chief Judicial | Criminal Case ‘Siate of Chhattisgarh Vs.. Akash‘ 353, 186. 332, 427, 147, IPC " Fixed for 13.04.2026 4‘

‘ ' ‘Magistrate, ' No. 4884/2018 'Sharma and other : |

- Raipur(C.G.) | L __ B ] | - ;
CBIl. Vs Kailash Murarka &120 B, riw 469, 471 IPC & 67-AIT Act Fixed for 02/04/2026

o 7, 3% Additional Judge |Special
Raipur to the Court of ‘Criminal Case ‘Others(KaiIash Murarka, Vinod Verma,
1% Civil Judge , Senior N0.5465/2018 Bhupesh Baghel Vijay Bhatiya)

|
L | |Class, Raipur _ - _ o .
| ; 8. Chief Judicial .! Criminal Case State of Chhattisgarh Vs. Damrudhari 341,147, IPC | Fixed for 01.04.2026
‘ . ‘Magistrate Gariyaband| No. 666/2025 IPujari and other (Ex MLA) '
| (CG) ; i
i 9. Chief Judicial | Criminal Case State of Chhattisgarh Vs.. Govardhan 341,147, IPC ' Fixed for 01.04.2026
| | l'Magistrate | No. 667/2025 Manjhi and other (Ex MLA)
- Gariyaban(C.G) | ] o - ]
‘I— |' /10 .Additional Civil | Criminal Case State of Chhattisgarh Vs. Rohit Sahu and 186, 147, 149, 341 IPC Fixed for 04/05/2026 .
' Judge, Class 1, Rajim, | No0.391/2024 |other |
‘ I |Gariyaband to the
Court of Civil Judge
|

‘ |Class -1, Raipur S ==

| 5 [Rajnandgaon 1. Principal District | Special |C.G. State Vs. Md. Khalid and| 420, 406, 467, 468 IPC Section 10 CGPDI |ara efie 9=1 =@ & WPCR No|

164/2021 7" wiRea amew fiie 08.03.2021 &

|’ | ‘& Sessions Judge, Case others. \Act,
i | ‘Rajnandgaon ‘CGPDI No..|1. Madhusudan Yadav (Ex. AR =Iffd ‘
| | | 04/2020 ‘MP) |
| | . | | o : _
| | 2. Principal District | Special C.G. State Vs. Md. Khalid and| 420, 406, 467, 468, IPC Section 10 CGPDI [w=+y wefe v=9 <@ @ WPCR No.
‘& Sessions Judge, | Case others. Act, 1174/2021 7 wiRd amew faid 00032021 &)
Rajnandgaon (CGPDINo.. 1. Madhusudan Yadav (Ex. ST VIffrer |
' 05/2020 JMP) |




a. Princhél_'Dfs:[m; _ Spe'cial

CG State Vs. I'\fu Khalid and

420, 406 467 46o IF’C Sect|0n10 CGPDI HFFﬁT[ T Gﬁ; alrm?vm 9 WPCR Nu.!

172/2021 % uiRkg anes fR4is  00.03.2021 &)

HTRAAR g

o /SR / SFeRt &g

@@ /SuRafl / ST &g

:& Sessions Judge, Case |others. Act,

‘ - ‘Rajnandgaon SPDI No.. |1 Madhusudan Yadav (Ex.

| N 0512021 MP) -
| ‘ 4. Principal District | Special |C G. State Vs. Md. Khalid and 420, 406, 467, 468, IPC Section 10 CGPDI
' & Sessions Judge, = Case others. Act,
| ‘ Rajnhandgaon . CGPDI 1. Madhusudan Yadav (Ex.

a No..042021\mvpP) el -
! ] 5. Principal District Spemal C.G. State Vs. Md. Khalid and 420, 406, 467, 468, IPC Section 10 CGPDI
! & Sessions Judge, Case others. Act,
| Rajnandgaon CGPDI No..|1. Madhusudan Yadav (Ex.
] | 02/2021 |MP) | _ _
‘l ‘ 6. Principal District Special C.G. State Vs. Junied and|420, 406, 467, 468, IPC Section 10 CGPDI
. ‘& Sessions Judge, Case others. ‘Act,
| | 'Rajnandgaon | CGPDI 1. Madhusudan Yadav (Ex.
: ‘ | Now. MP) ,
L | 06/2021 | f

@ /SRl / SHaRI 8q

i
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